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GOVERNMENT BILLS 

THE PREVENTION OF FOOD ADULTERATION (EXTENSION TO KOHIMA 

AND MOKOKCHUNG DISTRICTS) REPEAL BILL, 2002 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND 

FAMILY WELFARE (SHRI A. RAJA): Sir, I beg to move for leave to introduce 

a Bill further to amend the Prevention of Food Adulteration (Extension to 

Kohima and Mokokchung Districts) Repeal Bill, 2002. 

The question was put and the motion was adopted, 

SHRI A. RAJA: Sir, I introduce the Bill. 

MR. CHAIRMAN: Let us now take up further discussion on the 

Medical Termination of Pregnancy (Amendment) Bill, 2002. Now, Mr. Sarath 

Kumar. 

THE MEDICAL TERMINATION OF PREGNANCY   (AMENDMENT) BILL, 

2002 -- Contd. 

SHRI R. SARATH KUMAR (Tamil Nadu): Thank you Mr. Chairman, 

Sir. It is a proud moment for me to make my maiden speech today in this 

august House. I belong to the film industry. Like our hon. Minister for Health 

and Family Welfare, Shri Shatrughan Sinhaji, who had introduced his maiden 

Bill in this House, I am also delivering my maiden speech today in this august 

House. We belong to the same profession. When I stand today before the 

hon. Chairman and the august House, I am reminded of the days when I 

entered the film industry. Sir, by the time I entered the film industry, the hon. 

Minister was already there. He was a part of the team. The hon. Minister was 

there but we could not come close.^ Here, we have become closer. Now, I am 

making. my maiden speech on this Bill, the Medical Termination of Pregnancy 

(Amendment) Bill. I am very proud to support this Bill which has been 

introduced by none other than my colleague in the industry, hon. Minister, 

Shri Shatrughanji. I congratulate him. A man from the film fraternity has taken 

charge of Health, which is of utmost importance in this country. 

124 



[17 July, 2002] RAJYA SABHA 

Before I proceed further, I would like to place on record my deep 

sense of gratitude to my party President, my mentor, philosopher and guide, 

Dr. Kaiaignar Karunanidhi, for having bestowed this opportunity on me to 

represent the people of Tamil Nadu and the country as a whole. I thank him 

and I am sure he is blessing me from Tamil Nadu. He must be listening to 

me. He must be thinking in his mind that I am making my maiden speech 

here. I also wish to thank my fans, without whom I would not have got 

popularity in films and then, of course, in politics. I thank my fans and all the 

party workers who have been supportive in bringing me to this august House. 

Now, I am glad that I have got an opportunity to express some of my 

observations and give some suggestions on the Bill that has been introduced 

by the hon. Health Minister. There has been an extensive discussion since 

yesterday on this Bill. Most of the Members who participated In the 

discussion are women. This clearly shows the concern of the women 

Members of this august House for women in the society. 

The Medical Termination of Pregnancy Act, 1971, clearly indicates 

that the performance of MTP should be done only under legally permissible 

circumstances and it also deals with penalties for violation of the law. The 

present Amendment, which is under consideration of the House today, brings 

major amendments to the parent Act of 1971. The main objectives of the 

amendments are: to change the crude expression 'lunatic' to a more civilized 

expression 'mentally ill person.' This, definitely, is a very encouraging move. I 

would say that it is a good gesture and it is a very civilized expression that 

has been used for the underprivileged in our society.   I definitely commend 

the hon. Minister for this wonderful change. 

The other major amendments are : De-centralised arrangement for 

approval of the MTP centres, stringent punishment for unqualified persons 

who carry out MTP and stringent punishment for running of unauthorised 

centres for MTP. With all these welcome amendments, the Medical 

Termination of Pregnancy (Amendment) Bill, 2002, has the major objective of 

reducing the maternal morbidity and mortality. Sir, I would like to mention 

here that, according to the latest National Family Health Survey, the Maternal 

Mortality Rate in India is 540 per one lakh child-births, which is an alarming 

figure when compared to developed countries. In the case of developed 

countries, the Maternal Mortality Rate is just 7-8 per one lakh 
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child-births. This condition is due to untrained medical practitioners and 

unhygienic conditions that are prevalent in the country. It is heartening to note 

that the present amendment provides for effective regulation of places and 

persons involved in the medical termination of pregnancy and it provides for 

severe punishment for the unauthorised. I strongly support the Bill. 

I would like to stress on some of my suggestions and observations. 

There are many laws which had been enacted by the Parliament, But how 

many of them are implemented effectively? If you ask me, I would definitely 

say, I would vehemently say, I would authoritatively say that laws are not 

effectively implemented in our system. I would like to request the hon. 

Minister to take care that the laws are implemented properly. I would like to 

quote a few examples of the laws that exist in this country, but are not 

effectively implemented. I may slightly deviate or go in aberration to point out 

how laws are not adhered to in this country. Sir, I belong to the film industry. I 

have acted in eighty-nine films. I have been watching films right from college 

days, and have been following the industry. The industry had been in a very 

healthy state. Now, to prevent the Video Piracy, the Copy Rights Act is there, 

but it is not implemented properly. The film industry is slowly dying. It is dying 

because the effective implementation of laws is not there. The film industry is 

paying lots and lots of entertainment taxes, and is slowly dying. Sir, I am 

deviating from the subject, but I would like to say in Parliament that if the laws 

are implemented in the right perspective, we could achieve the goals and 

aims of the laws. 

The other thing I would like to mention here is about the reasons for 

such deaths. I would like to draw the attention of the hon. Minister to the poor 

conditions of Government hospitals, which are supposed to serve the poor. 

They are not equipped well. They do not have proper facilities, equipments, 

drugs and medicines. There are no sufficient resources to run the 

Government hospitals. Once, I was returning from Ooty after completing my 

shooting schedule. I saw an accident on the way. I took three injured people 

to a Government hospital. I am ashamed to say that that seemed to be a 

mortuary rather than a hospital. The conditions of Government hospitals 

should change. The poor people cannot afford to go to private hospitals 

because they can't bear the exorbitant cost of treatment. The unauthorised 

termination of pregnancy is done in such hospitals. These hospitals lure the 

poor people.   They lure the uneducated people to come 
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and get the termination done. Of course, the monetary benefit goes to the 

hospital. Then, there are loopholes in the investigation system. There is poor 

prosecution of wrong-doers. I would like to request the hon. Minister to take 

effective measures so that laws could serve their purpose. 

In this connection, I would like to bring to the notice of this august 

House that the other major issue in our country is "sex selective termination", 

on which Savitaji and some other hon. Members have spoken extensively. 

Foetus sex determination by misuse of ultrasound machines has become a 

common practice in our country. The consequence has been, a high rate of 

abortion of female foetuses. In Delhi, one in seven female foetuses are 

aborted currently. 

The overall sex ratio in our country is adverse to women. There are 

only 933 women per 1000 men. The average is much lower than 933 in 

several States. I am told, in Punjab, it is 733. I may be corrected, if I am not 

right. Distortion of sex ratio has serious demographic and social implications. 

Reduction in the female population may result in serious shortages of human 

power in several sectors of employment. Women may become scarce, and we 

may not have, if you see the lighter side of it, heroines to work with in our 

country. So, this is a very serious demographic situation that we' are facing. 

Its social implications will be very high. In future, we may not have women 

Members here. So, we should take... (Interruptions)... So, there is an urgent 

need to prevent the occurrence of such a disastrous situation in our country. 

Sir, the Act states that the punishment will be imprisonment for two 

to seven years. I think it should be more than that. I want to know why POTA 

cannot be applied to this. This is also another form of annihilation of human 

resources. Terrorism kills, people, and these unethical practitioners kill women. 

Why cannot POTA be applied to them? They are annihilating the entire society 

of women. There will be no women in the country. It is another form of 

terrorism in our country. I think the Minister should take cognisance of this 

and take stringent measures to see that these offenders are brought to book 

and are punished. I would like to go a little further to say that their 

photographs, their names and the hospital names should be gazetted and 

sent all over the country as is done in the case of criminals who are wanted. 

Then only these unethical practitioners will stop killing female foetus and will 

stop killing the women of our country. 
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Sir, I am given to understand that the Health Minister is proposing to 

place the Pre-natal Diagnostics Amendment Bill before the Parliament. I, 

therefore, place my request before the hon. Minister to bring in suitable 

amendments in the present PNDT Act to curb sex selective pregnancy 

termination and sex selective pre-implantation genetic methods. This will 

send a positive social message on the security and dignity of the girl child and 

the need for creating a conducive social environment for her survival. It will 

also send a powerful warning to the unethical practitioners who are abusing 

medical technology. 

Before I conclude, I would like to mention that my mentor, my 

philosopher and my guide, Dr. Kalaignar Karunanidhi, during his regime, had 

given financial assistance to pregnant mothers before and after the birth of 

the child. To save mothers from malnutrition, compulsory observation cards 

were issued to pregnant mothers from six months onwards till delivery to 

enable them to take proper, free, medical treatment to ensure the physical 

and mental health of both mother and child. These steps were taken during 

his regime. We are proud that women were taken care of during our regime. 

Before I conclude, I request the hon. Minister to take note of the 

suggestions and observations made by me. I, once again, congratulate the 

hon. Minister on bringing in a commendable amendment. I think the Members 

of this august House, that is, this House of Elders -- from what I have seen in 

the past one year that I have been in this House -- should concentrate more 

on the cause of the society in general. We should think of the people at large. 

We should cut across party lines. We should be involved less in polity and 

more in governance. So, let us all strive to create a society without caste, 

creed, religion and language.  Thank you. 
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MR. CHAIRMAN: Mr. Meena, now, it is one o'clock. You can 
continue after lunch.  The House is adjourned for lunch till two o'clock. 

The House then adjourned for lunch at one of the clock 

The House reassembled after lunch at  two minutes past two of the clock, 

THE DEPUTY CHAIRMAN in the Chair 

SHRI SANGH PRIYA GAUTAM (Uttaranchal) :   Welcome, Madam. 
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THE DEPUTY CHAIRMAN: There should always be a sense of 

humour. Otherwise, life becomes difficult. 
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 �� 
(� )*� 
�
� : �
 !.X/��� �� &� !X/� )  
 �� ��घ 	$� �,�
 : ����  �ह�� U��� ह
�� ह( ) ...(������)... 
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 �� 
(� )*� 
�
� : ह���� �ह�� �ह� ह
�� ह( ) ...(������)... 
  

:'�-�'	� :����  �ह�� �ह� ह
�� ह( ) ��
� �� )  
 
 ��
	� ���� �#�% (	�ह��): ������ �������� �ह
���, ������ ���� 
�� �
  �5 �� �/������ ����� (��U
2�) �62���, 2002 '�& ह(, �( ���� 
96� � ���� ��  �'& �66U ह;� ) �ह &� !ह%� T
>� �� ��U
2� ह( '���� �%\� �ह� 
' �� �� �ह z;4 ह��� �� �
- �
� ' � ��& � ) *�
�� �ह'� �� �
 �!' <& ह%& 
ह( ���� ह� �% T �ह� ह
 ���� �� ���� �� ह���&� !? �ह� ह( ) '���� �D� �� <��� 
�% T ��� �^�&� , ����  �'& �( <��
 23�6�� ���� ह; � ) �;65 96�9s� ���� �� ��� 
�
 �ह <�6��� ���� :� �� ह� �! � '� !�� <&� � �
 &� 8���� �!' , 
��.f�ह���6 �!' '�&� � , �
 ��� �ह'E �
 '��� &� % r�� ���;� !�� � ����� 
�� �� �� �
� '  ���  ) �( ������ ���� �� �� ��6��� �d�  � , <� '
  <& 
ह(, U�% � ��3ह� �� <& ह(, <� &� ��� �62��� '�&� ����� �- ������ �� 
�
 �6��� ह
 �ह� ह(, ���� �� W��� �$� �� ��: ह� ��: ���� !�'�� ह%- �
 
�o2
� � ह(, ���� �� W��� �$� ) �(F� , �6��� �� ��*�� ह
 �ह� ह(, �6��� 
���� �� �ह�� !( �̂  ह%& ह(, !Q� $%U� �� !�� ह( , '���� 6ह �6��� �� ��*�� ह���� 
ह� c��, ह���� ह� ��� �� �%��!� !��� <�� ह( ) ����� �- >(���� <�� ह(, 
ह���� ��� �� $��� !� ���� ह( ) ���'& �(�� �ह ��6��� ���� ह( �� �6��� �� 
�- �o�2� �� �� �� W��� �$�� ह%& &� r�� �!' !��&� ����� �6��� ��  !"�� 
ह%& �
 ह���� c�� $��� ��F�� �ह� ह( , �� �� ह� �����4 �� ���  ) *�#�� �ह�� 
�%da �2�� ���� ह( ) �ह�� �3�� �3��� �� �3� ���U�� ���� ���� ह( ) �3�� 
�� �3� ह
�� �� ���� ��� �
 �� ��~96e� ����F� ���� ���� ह( ) !�>� ��  �(�� 
ह
�� �� U�$ �� घ�>� �ह� !���, D; >�  :�'� !��- ���� ह( )  �5 �� �/������ 
����� 1971 �� U%d ह%<, ���� ���� ����-���� �ह�� �� �ह%�/  �� ) '���� 
z;4 ह��� �� �
 ���6ह , U�5��� ��'��'� ह(, 6ह !3� �ह� ह%< !.�� !"�� 
/'�  �� ) �6��� !Q� �--�- $
� ���� �� �ह� ह( ) �6��� ���� �%��� ह� �ह� 
ह( ) ...(������)... 
  

:'�-�'	� : �6��� ���� ��, �� <��� �� W��� $x/ �ह� ह( ) �%�'� 
��, <���  �� �% T �ह �ह� ह( ) <� �6��� ��  ���� ह( �
 <� �� �% T ��� ���& 
)  
 �� 
	� ���� �#�% : �(�� �ह� �� �6��� �� ��*�� �� ...(������)... 
  

:'�-�'	� : <���  �%��� �� !�� �ह� ह( ?  
  


��� ������ 	���� 
�B� 	�C�� D� $���	�� 
�B� ��� 
ह����� 
	���� 
�B� (6�. 
#��� 
��ह� ����) . ह� 6ह ��� �� �ह� ह( ����� z;4 ह��� 
!3� ह
  
 ��
�� ���� �#�% :  ह��, ह� 6ह ����� �ह� ह(, '���� 6ह ह���� c�� �� 
T% �� !��� � �  �� ह( ) �(F�, ��6x '
� ��� �� �! j6���> ���>� !�� :� �
 
���� ह� '
 
 �
 �- � ह ���� �� �W��� ���� �� �o�� ��'� :� ) �! ह� 
'
  �ह���AG  &, 6ह�� �� ह��� ��$� �� ���� &� �
[� ���2��4 !��� ह(, 
&� �'�ह��� !
F5 !��� ह( ) ����  
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6ह� '
  ��9� :� �
 ��� *'���� /'��� '$��� !�  & :� ) �� ��ह �� �
 !��� ह
 
�ह� ह( , ���� �
 �� �� �
� �ह� '  ���� ) �!�'� �
 ह� �;2 �� �$6�'� �� ��2��� 
�� ����  �� :� ) �%f!- �� &� ��9:� ���� &���� ��&  & <��Q
 ��  ��%��� , �%f!- ��  
�9���'
 �� <^ ह��� �� 7995 z;4 ह���&� ह%- , �� 6' ���/ 'Q��  :� !��� �! 'Q����� :� 
) <� ��\ '���& �� �ह ����
 /' �ह� ह( ) �ह &���� ���
  ह� �ह� ह
 ���� ह( ) �ह 
���B������ ���� �� !�>� ��  ��� �
 '�'�� ह( , ��� �� �ह ���4�� ह( , ��� �'& 
!��'�� z;4 ह���&�  &� �ह� ����� ��  d� �� 9:���� ह
  - ह( �� ���� �ह� ��� ह
�� 
�� �ह�  ह( ) ह���� ���� �� , ���6�� �� �� 6' !��'��E� ��  ��: ����6�� !�H6 �ह� ह
�� , 
����%�6� !�H6 �� ह
�� ह( ) 'Q���
 �� 'Q�
 �� !/�� �� ह� ��� ���� ���� ह( ) 
!��'��E �
 �3� '��� ह� ��� ���� ���� ह( ) �(F�, !��'��E� �� ह��� ���� ��  �'& 70-
80 �����  !�� ह%& ह( ) �f!��;  �$'� �� ���� ह( ����  �%�ह �� ��� F�' ���� ���� ह( ) !Q� 
�� �;2 �� ��'� '��� !Q� �6�2 ��� !
'�� ���� F%!��� ��� ���� ���� ह( ) ����� �� 
 '� �!��� ��� ���� ���� ह(, /����- �� ��6� �$ ���� ���� ह( ) ����� ���� �����  ह( 
���
 ����� ��  �'& ) !ह%� � ह �
 �
 ���� ��' ह
�� ह( ��� �
 ����  �%�ह �� F�' ���� 
���� ह(, ���� �घ�o�� , 6���� �����  ह( ) �� �3ह� �� !��'�� �� ��;� �� 6' ���� ह( �� 
6ह !��'�� ह( ) �� ��ह �� �3ह� ����� �� ����U /' �ह� ह( ) ���9:�� �� ����  ��6 ��� 
ह( �ह�� �
- !���� ह� �ह� <- ) �
2�%� ��  ��� &�  ��6 ह( ��6��, 6ह�� 115 ��' ��   !�� 
!���� <- *�#�� 115 ��' ��  !�� ��� �ह� �( �� &� 'Q�� !/  - ) ���� U��� ह%- �
 
6ह�� "
'-� �Q� !�� ) ���'��F%  �� �� �ह ����� !��!� /' �ह� ह( ) 6ह�� �
 �3� ��  ��: 
ह� 'Q�� �
 �o� ��  घ�> ���� ���� ���� ह( ) ह� 6ह��  & :� 6ह�� ��3�� !�>� ��  �� 
���' �� �%����  �� ����� �;' :� �� 6ह ���� �7�� �� �;T�� ह( �� “��%��' ���� �� 
�ह'� ��U�� *�# ��� ���� ) ��' ��>�� �� �ह'� ह�  '� *�# घ
> ���� )”�� ��ह ��  ��5 
��ह'�&� �ह�;� ���� ह( '���� �ह �ह� ���� ह( *�#�� �ह �%da �2�� ���� ह( ) 6�5��� 
.9:�� �ह ह( �� ���9:�� �� �!ह�� ��  �¡ �� �� ��^ !��'��&� �3� '��� ह( ) ����� !Q� 
D�5  ह( ) 1981 �� &� �6V ह%< :� �! ह���� ����� 972 :� �� 1991 �� �
 �6V ह%< ह( ���� 
��ह'�E �� ����� 1000 ह��� �� �� 6' 972 ह� �ह  - ह( ) ���� �� &� ����%'� !"�� 
/'� �� �ह� ह( ) 9�� �� �%da �� ����� �� ��� ���� �� ����%'� !"�� /'� �� �ह� ह( 
6ह &� !ह%� ह� $����� .9:�� ह( ) ������� �����4 ��  ��� �� ]'  ��� �� !��'��E 
�� ह� ह��� �� �� �ह� ह( ) &� �6V,4 �� 1978 �� 1983 �� ���/ ��' �� 1,78,00,000 
!��'��E �� z;4 ह��� ह%- ) 1984 �� �� 6' �%f!- �� ह� 40,000 z;4 ह���&� ह%- ) �� 6' &� 
ह� .*'��� �� 16,000 ह���&� ह%- ) �ह !�� �' ह���� !�ह� �� �� !��- :�  ) �� ��ह �� 
घB�4� ��� 2Q�'� �� ह
 �ह� ह( ) �
- �
�->
� �ह� ह( ) <��� ���;� ���� � ह 
�6������ ह( ) ���;� �� �
- ��� �ह� ह( ) '���� ���� �.f7'��>�U� �ह� ���� �� �ह� ह( 
) �� �
 ���;� �� $��� ह( �� �D� �.f7'��>�U� ���� 6�'� &���� ��� �.f7'��> �ह� ���� 
/�ह�� ह( , �� �D� ���;� �8��6ह���� ह( ) ...(������)... �(F�,  '�� �� !�  - *�� ?  
  

:'�-�'	�: �ह� �
-  '�� �ह� ह%-, <� !ह%� �XT� !
' �ह� ह( � � ��� �� 
W��� �$�� �Q�� ह( )  
  

�� 
�� ���� �#�% : ����!, ह����4� ...(������)... 
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THE DEPUTY CHAIRMAN?   I have to terminate something. 

SHRIMATI SAV1TA SHARDA:   Time? 

THE DEPUTY CHAIRMAN:   Her speech. 

 
��
�� ���� �#�% :. �( !ह%� ����-���� �� �ह� ह; � ) �� � ह �� 

�!�� j���� �(*� �F>�����U� ��  �h>�5 ह( �� �ह� �� �!�� j���� ह���&� 
ह
�� ह( ) &� �
>� ��� '��� �ह ��� /' �ह� ह( ) '���� �� ���
 �F.9G*> �� 
<� �� �हx ��, �
- ���
>5, �
- �%���� <� �� ��5 �ह� ह%< ह( ) �ह 
���;� ���� � ह !����� ह( ) z;4 ह��� ���� � ह /' �ह� ह( ) '���� �
- �� 
�%���� ��5 �ह� �� �ह� ह( ) �ह 8�69:� ���;� �� �$o' �Q� �ह� ह( ) �%��� 
�
>5 �� ���� &� ���VU �� , &� ��45� �� �ह� ह( �� ]'  ���,4 �� ��!��2� 
���;� �� �%�� 8����� �� �e�� ह( ) �%��� �
>5 �� �ह �� ���VU ���� :� �� 
����� �� �!�� '����� .*'��� /' �ह� ह( , ��� ��G� ���F �U��
 �
 !�� �
�� ���� ���� /��ह& ) �%��� �
>5 �� �ह �� �ह� �� ���� �;/� �� �- ���� 
/��ह& ) � � �;/� �ह� ��'�� ह( �
 �ह�� �� C�ह�
 �� ��G����F �U�� $���� �
ह( ���� ����  C�ह�
 �� �;/� '� ���� /��ह& '���� ����  !�� ��, �%��� �
>5 
�� D>��� ��  !�� �� �
- r�� ��� �ह� �^���  �� ) ���'� �� �% T � ह
 �� 
T��� �Q� �
 *�� ���� �� �
 'Q��  !��
� �� ह(, ����� F0*>�� �� �
- ��'! 
�ह� ह(, ����� >(*���' '��� �� �
- ��'! �ह� ह( �3ह
�� &� ��G����F �
�� �U�� �$ '�  �� $%'�<� �ह 2�2� �� �ह� ह( ) ���� ����� '
  �� ���� ह(, 
*�� ह
�� ह(, ���� ���� �
- '���-���� �ह� ह( ) ��� �! T��� �Q� �
 ���� 
���� '
  ��Q�  & ) ���'��F%  ��  �6V,4 �� ����  �� ह( �� 2000 �� �� 895 
.*'��� r�� /' �ह� ह( ����� �
- ���9G�U� �ह� ह(, ����� �
- �ह��!-
����! �ह� ह( ) �%��� �
>5 �� �
 ��45� ���� 6ह �
 ���;� ��  �ह� ���� ह( 
'���� ����  �;' �� ���� �� �d�� ह( *�#�� �;' �� ���� �� ह� ��� /'� � �� 
ह�� 'Q����� *�
 ���� ' �� ह( ? ����  ��T� ह���� ������� 8�69:� ह
�� ह( ) 
���� �!�� !Q� ���4 �ह�� ह( ) �ह�� ��  ���4 'Q�� ��  ���� �� *�� .9:�� 
ह
�� ह( ) 'Q�� ��  ���� �
 �! �% T \�'�� �Q�� ह( ) ���.� ��  !�>6��� �
 '��� 
ह� !��'��E ��  ��: �ह ��� !��� ���� ह( ) ���� !��ह�� ��  '� घ#> ���� 
���� ह( ) &� ��D �
 ��� �3����� �ह�� ह(, �3��;4H �ह�� ह( �� ����  !�� 
����  ��: �ह �� ���� ���� ह( ) �(F�, �( <��
 �ह !���� /�ह�� ह; � �� ���� 
�
 ��U
2� '�& ह(, �� ��2���� �� ��2��� (2) �� �3ह
�� �� ' Un� �
 
ह>��� ������ d� �� !���� 8�.+ �� !�� ह( ) �
 ���� �ह �ह�� ह( �� �� ' 
Un� :� ...(������)... �
 ���� ������ d� �� !���� 8�.+ �� �����a� !ह%� 
8���� ह( �� <� �����  ह( �� �� ]ह�%9��� �� !ह%E� �� *�� .9:�� ह
�� ह( ) 
��� �
 �ह !��-!�� �ह� ��& � �� �%fह��� !X/� �� &!�U5� ����� ह( , &!�U5� 
����� ह(, �
 6ह 6(�� ह� ������ �
 � ह
 ��& � ) ���� �ह Un��6'� 9�A> �ह� 
ह( ) ���� <��
 �ह �� F�'�� /��ह& :� �� �
 ������ �
  ��  �/�����
 �� 
�t>�D�� > �� /��ह& 6��� ह� ���,� �
 ह( 6ह ���� !ह; �
 ������ �
 � 
!���� �%��� ���� &!�U5� ��� �� � *�#�� ���
 !�>� �ह� /��ह& ) ���'& 
<��� ���� ��6��� ह( �� <� �ह ��U
2� �
 '�& ह( ����  �
- ����� �ह� ह( ) 
�ह  
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�
 �� z�� .9:�� �(�� �� �ह� ह( ) �� ' �
 �� �� �� ��$�- ���� ह( ) '
  
��\ ���� ह( ) '���� ������ �
 � �� �
 �
- �ह/�� ह� �ह� ह( ) 6ह �
 �ह� ह( 
�
 ��� �ह� /'�� ह( ) ���'& ���� <��� ��6��� ह( �� <� �� �� �D� �� 
�6/�� ��� ) ���� Un��6'� �
 9�A> ��� )  
 
 �;��� �ह :� �� ������ �yF ���ह�� ��  ��� 5� �
 ���9G��B � 
�/����� 8�6���� �ह� ह( ���
 �^
� ����6�� �
 6a5 �� �� �ह� ह
 � �� 
��� 6a5 �� ह
 ���� ह( ) ���� &� ��6 �� ह��� ह( ) ��'! !X/� �!  �5 �� 
<�� ह( �
 ����  ���� ��� < ���� ह( ) �ह &� ��6 �� ह��� ह(, ��: ह� ��: 
���� ��� �
 ��9��� ���� ���� ह( ���
 ��'�D ह
�� ह( �� ���� ��� �
 
��' ? �o� ���� D( �'� ��� � ? ���� ��� �
 <�3� ����6�� ह
�� /��ह& 
*�#�� �ह &� ���� �� ह��� ह� ह( �� &� ��ह'�, &� ��� �
 ���� ��$ �ह� ह( 
���� ��6�� ��  ��: �$'6�Q ह( ) 6ह �
 ������ �
 � ह
 ��& �, �� ' ह
 
��& � �����  ��� ��� &!�U5� ���& ��&� � *�#�� ���
 !�>� �ह� /��ह& ) �ह� 
����4 ह( �� <� �� ���� �
 ��� �ह� ��'� ) <� �;�� /�>5 �^��� ��$ '� , 
���� �
 �� ��� �ह� ��'� ह( ) ���� ����2� $%'�<� घ;� �ह� ह( ) ��� ���'� 
�:� �� � ह �
 ��Q�  & ह(, 6� �! $%'� <� घ;� �ह� ह( ) ���� ���4 �ह ह( 
�� ���� &� �
[� ���2��4 !����  �� ह( �� ���� &� �'�ह��� !
F5 �� 
!����  �� ह( ) �
[� ���2��4 �
 !����  �� ह( 6ह ���
>5 ��5 ���� ह( ) 
F�/��*> �%�'� �� �
- �ह� �� ���� ह( ) ��� ��� �� �6�2 �� ���� ह( �! 6ह 
�%���� ���� ह
 ���� ह( ) �
 ����  ����� !ह%� ��>' ह( ) $%� �� 
���2��4 �� �
- ���;�� 96d� �ह� ह( ) 6ह j���� ����� �ह� '� ���� ह( ) 
����  ����� �! <� ��' !��&� � ��� ���� �
- D���� ह
 ���  � ) ���'& 
<��� �ह �ह�� /�ह�� ह; � �� �ह �
 ह������F ह( �� �� � � <� �
� ' ��� 
/�ह�� ह( �
 <��
 !ह%� �Q� ��� �^��� �Q� � ) �(F�, �
 ���> �� $�� �� �;� � 
<� घ�>� �� !���& � )  
 
 ��: ह� ��: <��
  !ह%� �� �3� ��� �� �^��� �Q� � �(�� ����� ��  
��� �
- ������� �ह� ह( , �%��� �
>5 ��  !�� !�� ��� �� �� �3ह
�� �
- ���
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THE DEPUTY CHAIRMAN: I hope the Minister is taking it seriously. 

Shri H. K. Javare Gowda. 

SHRI H. K. JAVARE GOWDA (Karnataka): Madam, I welcome this 

Bill. The objective of the Bill is elimination of abortion by untrained persons 

and in unhygienic conditions, thus reducing maternal morbidity and mortality. 

The previous Health Minister had done a good thing by bringing this 

legislation. The substitution of the word 'lunatic' by the words "mentally ill 

person' gives some sort of respect; it presupposes that the mentally ill person 

can be cured and made normal. The second aspect is that there are  

innumerable  cases  of termination  of  pregnancy  being  handled  by 
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untrained people in very unnygienic conditions, mostly in slums and villages. It 

is being done by quacks who are killing women and unborn children. To 

prevent that and to save the lives of women, the previous Health Minister had 

brought this Bill and I complement him for that. The procedure has now been 

made simple, in the sense that power has been delegated to District-level 

Committees for approving places for medical termination of pregnancy. It is a 

welcome step. The other point is that there is now a penal provision also. But I 

would like to say one thing. Despite all this advancement of human civilisation 

and everything, the condition of our society is still highly deplorable. The 

medical system has advanced but, the advanced medical system is being 

misused by certain unscrupulous people. For .the sake of money, they are 

undertaking abortions, in a clandestine manner. What I mean to say is, the 

philosophy of this male-dominated society is, they want a male child for 

development of their family. On the one side, we are all pleading and 

advocating for control of population, but we are not actually controlling our 

population on expected lines. In Delhi and in other parts of the country, we are 

getting newspaper reports about killing of female foetus in the womb itself. It is 

quite alarming. The statistics show that there is a big gap between male and 

female population. In the years to come, this balance is going to be affected 

very seriously because the way through which we are getting rid of female 

child is not natural. In the years to come, there will be a dearth of women in 

the country. 

Madam, the next point I am going to bring to the notice of the hon. 

Minister is this. It is our responsibility that at the time of first pregnancy of a 

woman, we should not discriminate between a male child and a female child. 

At the time of first pregnancy, the doctor treating the woman should 

specifically tell her whether she has a male child or a female child in her 

womb. For the first child, there should not be any abortion at all. The question 

of legal pregnancy and illegal pregnancy should be considered very seriously. 

Even in illegal pregnancy, risk to life is involved. If an illegal pregnancy is 

caused, laws should be made "and Rules should be amended in such a way 

that the illegal pregnancy is permitted in legal sense. In case of legal 

pregnancy, there should not be abortion for the first child whether it is a male 

child or a female child. So, such a law should be made. If it is not done, then 

discrimination on the basis of gender will continue. So, this problem will not be 

solved. What I want to say is this. This Bill alone will not come to the rescue of 

female child. So, a comprehensive law is required for this purpose. 
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As far as scientific advancement is concerned, just for money, we 

are ignoring the traditions and values of human life. For that, those persons 

who are experts in this field, come forward to terminate it in illegal way. So, 

they should be dealt with severely. The punishment has been increased from 

two years to seven years. I demand that the minimum punishment should be 

enhanced to ten years. There should be no provision of bail for a certain 

period. If the bail provision is inserted, at least, those persons who are 

involved in illegal termination of pregnancy should be put behind bars for a 

minimum of three months. So, if a law is made to that effect, then we can 

prevent, to some extent, the illegal termination of pregnancy. So, I request the 

hon. Minister to look into the matter. I once again welcome this Bill. Thank 

you. 

THE DEPUTY CHAIRMAN: Now, Ms. Pramila Bohidar. Actually, the 

time allotted for this Bill is over. As some Members want to speak, so they can 

speak for two-three minutes. 

MS. PRAMILA BOHIDAR (Orissa): Madam, thank you for giving me 

this opportunity to make my maiden speech in this august House. Right from 

the beginning, I have been concerned about and associated with the welfare 

of women. As you are aware, this year being the Women Empowerment Year, 

in tune with his commitment, our esteemed leader, the Chief Minister of 

Orissa, has sent two women of our State to this honourable, prestigious 

House. That means, hundred percent of BJD's share in Rajya Sabha from 

Orissa has come to women. We thank him for his positive attitude towards 

women empowerment. 

No doubt, women in post - Independent India have made remarkable 

strides in the fields of science, culture, education, and even in public life, but 

that is only qualitative achievement, not quantitatively satisfactory. Women 

constitute fifty per cent of the society, but their general lot is quite deplorable 

and distressing in this male-dominated society. 

When we look at it from the social angle, we generally find that 

women are always neglected, looked down upon, tortured and humiliated in 

every place of the society. We have the best examples in our Epics, like Sita 

in Ramayana, Draupadi in Mahabharata, and Ahalya, who stood dumb like a 

rock. Life is a tortuous struggle for every woman. Right from the day she is 

born, she is unwanted. She is treated as a burden by her father and 
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a curse for the family. In the present environment, a girl child is born in an 

unwelcome surrounding, and grows up accordingly. Then, finally, she is sold, 

in the name of marriage. She loses her name, identity and rights all through 

her life, and even her body. She can't protest in her in-laws' house, and if she 

does, she is divorced, and more often than not, killed. 

Gandhiji held that woman is completely equal to man and practised it 

in its strict sense. Thousand and millions of women, educated and illiterate, 

housewives and widows, students and elderly participated in India's Freedom 

Movement. Gandhiji always advocated for a complete uplift of women, which 

he called Sarvodaya, meaning, comprehensive progress. Gandhiji said that 

womanhood was not restricted to the kitchen. He wanted the household 

responsibility to be shared by men, women and children. He wanted women 

to outgrow the traditional responsibilities and participate in the affairs of the 

nation. He criticised India's obsession for a male progeny. He said that as 

long as we didn't consider girls in the same way as our boys, our nation would 

be in a dark eclipse. Gandhiji made women development a part of India's 

freedom struggle. 

We all know that a Hindu widow is considered inauspicious. She is 

stigmatised as a woman who has failed to safeguard her husband's life. 

According to the 1991 Census of India, there were 33 million widows in India, 

8% of the total female population or one out of 13 women. Widows/destitute 

women live in a very oppressive environment. It is now a burning issue, and, 

therefore, the Government should pay immediate attention to this. Divorced 

and destitute women deserve all sorts of help for a decent and secured living. 

Some castes prohibit remarriage; others allow it, provided it is within 

the family. If a widow marries away, she loses all rights to her children, land, 

etc. It discourages remarriage. A widow is forbidden from wearing clothes of 

her choice. A widow, on remarriage, deserves to have a .share from her 

husband's property. The law should be amended accordingly. 

It is to be noted that, generally, women don't opt for divorce but the 

circumstances, such as illtreatment, dowry demand, etc. compel them to 

resort to this extreme step. In'some of the cases, false certificates are 

obtained declaring her an insane lady, in order to get easy legal sanction for 

divorce. 
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Although there are a number of provisions to punish the guilty, in 

reality, justice is not dispensed properly and cases are dragged over years in 

courts, delaying justice. Hence, it has become very necessary to bring in 

amendments in the judicial procedure for a speedy disposal of cases to meet 

the ends of justice. We have to create more awareness about the legal rights 

of women, to safeguard their interests in our society. In several cases of 

torture and deaths, atrocities, etc., it is found that the women family members 

have a hand. This should have to be viewed very seriously. In cases of 

matrimonial disputes and maintenance allowance for women, the provision of 

ad - interim maintenance is there. But due to abject poverty, helplessness and 

ignorance of women about the Rules and provisions, only a few women seek 

remedy in the courts of law. Some provision should, therefore, be made for 

immediate assistance in each and every case of such nature, on the pattern of 

old-age pension, etc. Madam, education helps a woman in great many ways 

to stand on her own. It widens her horizon, enhances her courage and adjusts 

her attitude to live and let live. Even after more than 50 years of 

Independence, India lags far behind many countries in female literacy, let 

alone female higher education. As per 2001 Census, 54 per cent of women in 

India are literate, as against 76 per cent literate males. In Orissa, 51 per cent 

of women are literate as against 76 per cent male. More glaring is the very low 

literacy rate among Scheduled Tribe and Scheduled Caste women. In 

Rayagada District of Orissa hardly 2 per cent of tribal women are literate. This 

low level of literacy has a negative impact not only on women lives but also on 

their family lives and on country's economic development. A woman's lack of 

education also has a negative impact on the health and well being of her 

children. Lack of an educated population can be an impediment to the 

country's economic development. The Government should create more and 

more opportunities for education of women, not the way the Government is 

doing till date, but by taking all the responsibilities for the female education 

from primary to university levels. The Government should ensure that there is 

no drop-out of girl children till secondary education. 

With profound joy, I may mention that our beloved leader Shri Biju 

Pattnaik understood the sufferings of women and he rightly made provision for 

reservation for women in local bodies in 1991. He had laid the way for women 

empowerment. 

Working further on the lines of his learned father, Shri Navin 

Pattnaik,   the  hon.   Chief  Minister  of  Orissa  has  raised  the ad-interim 
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maintenance from Rs.500 to Rs.3000 in our State.   This is an exemplary act 

of courage and commitment towards women development. 

In Orissa, a large number of women labourers work in the 

unorganised sectors such as in tendu leaf plucking and drying, bidi making, 

construction and agricultural work. Due to non-implementation of rules and 

regulations for their welfare they are deprived of all the benefits. Although 

equal wage has become law of the land both for man and woman, the women 

labourers get much less due to the apathetic attitude of the law enforcing 

officers. This should be viewed seriously and remedial action should be taken 

in the matter. 

For development of women an outlay of Rs.4 crores was kept in the 

First Five Year Plan which has risen up to Rs.2000 crores in the Eighth Plan 

and to Rs.7766.72 crores in the current Ninth Five Year Plan. It shows that 

the Government has become very much conscious of the development and 

empowerment of women. However, the Parliamentary Committee on 

Empowerment of Women has expressed its concern over the failure of the 

Government to effect qualitative improvement in the status of rural women. 

The Government of India has taken a numuer of steps to improve the 

health and education status of women. There was steady increase in the 

employment of women from 14.2 per cent in 1971 to 22.3 per cent in 1991.   

However, this is much lower than the male employment rate. 

There has been an unabated increase in violence against women. 

There were 1,31,332 cases related to violence against women in 1999; rape 

accounted for 14675, dowry deaths 6574, kidnapping and abduction 15722, 

molestation 30712 and eve teasing 11363. These figures have been given by 

the NCRB. This should be viewed very seriously and stringent measures 

should be taken to  control the position. 

Though the Central Government has been giving more attention to 

improve the social and economic position of the women and speedy grant of 

justice to control acts of violence, this has not been effectively implemented 

due to the system prevailing in the bureaucracy. 

And now the Centre proposes to amend section 376 of the Indian 

Penal Code so as to provide death as one of -the punishment for the offence 

of rape. 
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In 1987, the Centre had constituted a core group for economic and 

social development of the women. This core group had made a number of 

recommendations for uplift of women. All these recommendations should be 

implemented both at the Central and the State levels. 

In 1992, the National Commission for Women was set up to 

safeguard the rights and interests of women, take action for violence against 

women for torture, rape and cruelty by husbands and in-laws. It is hoped that 

the Commission would have done desired justice to the women. 

And now the National Policy for the Empowerment of Women-1996 

has been formulated. This should also be given effect to for betterment of the 

lot of women. 

It is very appropriate to give vent to my feelings here. Through my 

submission, I request that the Women Reservation Bill may be passed without 

any delay by both the Houses of Parliament. I sincerely hope that the hon. 

Members of this august House will stand by me in putting an end to the torture 

and abuse of women and pay sincere and devoted attention to all round 

development of women. 

In the light of this, I wholeheartedly support this Bill which aims to 

empower women and provide them the basic facilities. Madam, much has 

been said on this subject and I will not go into further details of it. However, I 

congratulate the hon. Minister for taking this much-needed step. I urge upon 

him to take many such steps during his tenure. 

Madam, I have come from the land of Veer Surendra Sai. This 

valiant freedom fighter has put courage and perseverance into my blood. But I 

am sorry to say that most of the statues of freedom fighters have been 

erected in Parliament Campus but not of Veer Surendra Sai. Most of the 

people, including the people of Orissa and Madhya Pradesh know about this 

hero.   I urge upon you to install his statue in Parliament Campus. 

I implore upon you, on the galaxy of intellectuals, patriots and 

statesmen of this august House, to bless me to further the cause of women. I 

have been nurturing this cause for the last thirty years of my public life 

inspired by Mahatma Gandhi, Lok Nayak Jayaprakash Narayan and Shri Biju 

Pattnaik.   Thank you. 
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THE DEPUTY CHAIRMAN: This was her maiden speech and she 

not only spoke about the medical termination of pregnancy but also of the 

entire aspect of women. Thank you very much. We are happy that we have 

got two Members from Orissa. There were two seats and both of them are 

given to women.   So, my congratulations to them. 

Actually, the time allotted for this Bill is over and I have to terminate 

this Bill at some point of time. Now, I have before me the name of Smt. Maya 

Singh.  Would you like to say a few words? 

SHRIMATI MAYA SINGH (Madhya Pradesh): If you permit, I would 

like to say a few words. 

THE DEPUTY CHAIRMAN: If you are reluctant, I don't want to force 

you. 

SHRIMATI MAYA SINGH: I would like to speak for a few minutes. 

THE DEPUTY CHAIRMAN: I will allow you. Is this your maiden 

speech? 

SOME HON. MEMBERS: Yes.   It is her maiden speech. 

THE DEPUTY CHAIRMAN: If it is your maiden speech, I will not ring 

the bell. Why don't you speak on some other subject? The HRD Minister is 

sitting here. He has got the Delhi University (Amendment) Bill, 2002. I also 

have the name of another Member, Shri Rama Muni Reddy before me. 

SHRI S.S. AHLUWALIA (Jharkhand) : Madam, she has come 

prepared. 

THE DEPUTY CHAIRMAN: But not a long speech. 

THE MINISTER OF POWER (SHRI SURESH PRABHU) : Madam, it 

is 'maiden delivery of her speech.' 
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THE DEPUTY CHAIRMAN: She spoke very well about the need for 

a change in the attitude of the people. The Government alone cannot do it. I 

am not supporting the Minister in that sense. But we cannot have a policeman 

at every place to oversee everything. What is needed is a change 
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in the attitude of the society. The Education Minister is sitting here. Unless 

and until we educate the girls and the boys also in these matters, things are 

not going to change simply by bringing a legislation. We brought many 

legislations on dowry. We brought many legislations on Criminal Procedure 

Code, but, still, so many people are being murdered, killed and raped. So, the 

point is, all of us should try, within our own constituencies, to educate people 

in this matter. Now, I think, everybody has finished. Is Shri Rama Muni Reddy 

a medical doctor or doctor like me or like Dr. Murli Manohar Joshi? 

SHRI RAMA MUNI REDDY SIRIGIREDDY (Andhra Pradesh) : 

Madam, I am not a doctor, but I had held the post of Minister of State for 

Health.  That is why I like this subject. 

THE DEPUTY CHAIRMAN: So, you will finish in two minutes. 

SHRI RAMA MUNI REDDY SIRIGIREDDY : Madam, I will finish in 

five minutes. 

THE DEPUTY CHAIRMAN : It takes only two minute's to terminate a 

pregnancy. You should finish in two minutes, because I am going out of the 

way to let you speak. 

SHRI RAMA MUNI REDDY SIRIGIREDDY : Madam, I am grateful to 

you for allowing me to speak on this Bill. If this Bill is not implemented 

effectively and stringently, it will change the entire demographic structure of 

this great country. What is tragic and alarming is that even in this 21
SI 

Century, 

when women are carving their own niche in every field, the feudal, barbaric 

and patriarchal mindset is as strongly rooted as ever in our civil society. 

Female infanticide and female foeticide are social problems which have their 

roots in the preference for male child and in the discriminatory attitude against 

women. In April this year, even the apex court reprimanded the State 

Governments in connection with the registration of clinics using ultrasound 

machines to identify sex of foetus. I have no doubt in saying that we have 

miserably failed in implementing the Pre-Natal Diagnostics Techniques Act 

which aims at preventing female foeticide. It is not that we have dearth of 

legislations; we have 17 different laws, starting from female foeticide to 

protection of women. But there is a lack of political will to implement those 

legislations effectively.   There is a lack of conscious effort 
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on the part of the Government to take action against the culprits. And there is 

a lack of sincere approach in solving the problem that is confronting us. 

It is good that, through this Bill, the Ministry of Health has now 

decided to decentralise the powers relating to conducting abortions by 

medical institutions. Uptill now, it was under the control of the State 

Government, but, through an amendment in clause 4 of this Bill, it has been 

proposed to delegate those powers to district level authorities. Here, I would 

like to make a point. Madam, sub-clause (b) of clause (4) says, "....constituted 

by that Government with the Chief Medical Officer or District Health Officer..." 

Here, I strongly advocate that either the Chief Medical Officer or the District 

Health Officer should be a Gynaecologist. 

With your permission, I would like to place before this august House 

some mind-boggling facts. The number of abortions in the country are 11 

millions and induced abortions are 6.7 millions! In 1961, the sex ratio was 976 

per 1,000; in 1981, it came down to 962; in 1991, it was 945 per 1,000; and, 

according to the provisional results of 2001 Census, it is 927 per 1,000 male 

child. If you look at the trend, the ratio has been coming down constantly, at 

an alarming rate. It is not that uneducated people take to abortions. The 

reports say that it is most prominent in high per-capita income areas of 

Punjab, Haryana, Himachal Pradesh, Delhi, and Maharashtra. So, there is an 

urgent need to improve the male-female ratio in the country. The Chief 

Minister of Andhra Pradesh, Shri Chandrababu Naidu, introduced 'Girl Child 

Protection Scheme". Under this Scheme, Rs.5,000 are paid to below-poverty-

line families. Under this Scheme, till now, about 1,70,000 have been 

benefited. Not only this, we are supporting this thing by giving advertisements 

on electronic media also. 

There has been a persistent demand to amend the Code of Ethics of 

the Medical Council of India so that action could be taken against the errant 

doctors. But, nothing has been done in this regard. I strongly feel that the 

Code of Ethics of Medical Council of India should be amended in such a way 

that if any doctor commits such an offence, he or she could be removed from 

the Register of the State Medical Council, no further practice by  him  should" 

be  allowed,    and  his  degrees  should  be  confiscated. 
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3.00 p.m. 

At present, the MCI Code of Ethics does not include any action against the 

errant doctors in connection with female foeticide. I understand that this 

proposal is still pending before the hon. Minister. Hence, I request him to take 

an immediate and positive decision on this. 

Madam Chairperson, we have been demanding registration of 

nursing homes, Ultrasound clinics, medical centres and laboratories because, 

once they are registered, the tests that they are conducting could be audited. I 

had raised this issue during the recently concluded Budget Session on the 

floor of this very House, but nothing tangible has happened. In our State, a 

legislation regarding the registration of clinics, laboratories, etc. is coming 

shortly because, in this way, if we want to audit some cases, we can case-

wise audit them with the help of some bodies. 

The Medical Termination of Pregnancy Act prevents advertisement 

of pre-natal sex determination tests. But, there are sly messages hung on 

trees and electric polls with a slogan: "spend Rs. 1,000 today, save Rs. 1 lakh 

tomorrow." This is the state of affairs in the country. Behind this coded 

message, stand the flourishing underground profit-making industry of sex 

determination tests. So, we have to have an effective and stringent 

mechanism to curb this menace. For this, you seek the co-operation of NGOs, 

women organisations, Panchayati Raj Institutions and others. 

I welcome the amendment made to sub-section (2) of section 5 of 

the principal Act. I want to make a point here. Here, you have increased the 

punishment up to 7 years but you are not imposing any penalty on th)e guilty. 

What are the reasons for not imposing any penalty? I would like the hon. 

Minister to clarify this. I suggest imposing a penalty as well which works as a 

deterrent to other wrong doers. 

Finally, I would say that it is nobody's argument that female foeticide 

will disappear just by cracking the whip on clinics that offer these facilities. 

But, since the use of Ultrasound technology is one of the major causes for this 

disturbing trend, an effective regime to regulate its use becomes an important 

aspect of the larger campaign and steps have to be taken by the Ministry to 

bring radical changes in the attitude of the society that continues to be 

obsessed with the primacy of the male child. 
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In  conclusion,  I just want  to quote a  heart-rending  verse from 
Ajanta E. Chakravarthy's "Diary of an Unborn", in which an unborn child 
addresses her mother who is about to terminate her pregnancy. The  womb 
says: 

Dear Mother,  the anaesthetist is getting ready to give you the 

blessed relief of oblivion. 

 Before you go away,  pause  for a moment and say goodbye, 
mother, dearest mother. 

Before you go away,  pause for a moment and say goodbye, mother, 

dearest mother. 

My own mother, may love bless you and care for you always.... 

Yes, I am now ready for my back to infinity... 

My mother, may you forgive yourself for not knowing what you have 

destroyed. 

My mother,  may you forgive yourself for not knowing what you have 

destroyed 

Thank you, Madam. 

THE DEPUTY CHAIRMAN: Yes; Doctor, what penalty are you 

suggesting for the men who force their wives to terminate their pregnancy, if it 

is a girl?  Should we castrate them? 

SHRI RAMA MUNI REDDY SIRIGIREDDY : Madam, we have to 

think about the penalty. 

SHRI A. RAJA : Madam, Deputy Chairperson, first of all, I should 

thank all the hon. Members who have spoken at length on this small 

Amendment Bill. As the Chair put it, making a legislation is an attempt to curb 

the crime or reduce the social evil. Howe.vr, in any way, it does not mean that 

it will alone eradicate the evil in the society. With that concept, I stand before 

the House to submit that this piece of amendment will give 
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more strength to the parent Act, i.e., the Medical Termination of Pregnancy 

Act, 1971. 

Most of the speakers here, particularly, the women Members, 

expressed their deep anguish about the injustice being done to the women 

community, legally, economically and socially. I cannot say that it is a mere 

confusion in their minds. But, I can say that there are two Acts, including this 

Act. One more Act is there, which is known as the PNDT Act, the Prenatal 

Diagnostic Techniques (Prevention and Regulation) Act, which came into 

existence in the year 1984, in which, I believe, all the measures have been 

taken to avoid the misuse of the techniques, which will avert the female 

foeticide. I will come to this issue later on. But, all the Members have 

expressed their views, particularly, about the female foeticide. In one way or 

the other, both the legislations are connected with each other. Whatever be 

the loopholes in the PNDT Act, they will definitely affect the human psyche. 

So, my Ministry is keen to amend the PNDT Act, which was passed by the 

Parliament in the year 1984. During this Session itself, we are cohsidering to 

introduce the amendment Bill in respect of the PNDT Act, which will clear the 

apprehensions expressed by many hon. Members of this House. 

The hon. Member, Shrimati Chandra Kala Pandey, while speaking, 

has said that in our society, all goddesses are being worshipped. Saraswati is 

the goddess of education. Laxmi is the goddess of wealth. So, we are 

worshipping the goddesses of education and wealth. But, we are treating 

women as slaves and secondary citizens in our homes. There is no doubt 

about this fact that such an evil should be eradicated from the society. Not 

only my Ministry, but other Ministries also are working in that direction, to 

achieve that goal. I can assure the House that not only in this Bill, but also in 

the PNDT Act, we will bring suitable amendments to remove the 

apprehensions expressed by many Members. 

Coming to the legal aspect, first of all, I would like to answer the 

points raised by the hon. Member, Dr. T. Subbarami Reddy. He has moved 

certain amendments in respect of this Bill. It has been stated in the 

amendment that while we are proposing to amend section 4 which delegates 

powers from the State Government to the district-level to constitute a commi'-

be. by which the place and the clinic can be recognised, can be joclared as a 

clinic constituted for this purpose under the Act. In section 4, it has been 

stated that not less than three members 
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and not more than five members, including the chairperson, should constitute 

the committee, and powers will be delegated through the State Government 

to the district level committee to identify those clinics, which can perform safe 

and legal abortions. I think, what the hon. Member wanted to suggest was 

that the number of members should be restricted to three. According to me, 

there is already a shelter in it. When we are making a hole for a big cat, it is 

needless to submit that a small cat can also pass through that hole. According 

to me, if the hon. Member is of the view that the committee should not have 

five members, all right, powers have been delegated to the State Government 

and the district level committee. Let them decide whether the number of 

members should be three or five, including the chairperson. Some hon. 

Members have suggested that there should be a gynaecologist. Even under 

that Act, Rules were made in 1975, and the State Governments were 

permitted to make the regulations, apart from the Rules. It is needless to say 

before the House that whenever an Act comes into existence, the Rule-

making body will be the State Government or the Executive. The same 

section is available. I think in section 6 of the parent Act itself it has been 

contemplated that the Central Government was at liberty to make such Rules 

and regulations whenever the circumstances warrant. The amendment, which 

Shri Subbarami Reddy has proposed, is already there in the Amendment Bill 

itself. There will be no deviation or departure from the letter and spirit of the 

law, as he apprehends. 

THE DEPUTY CHAIRMAN: He is not there. So, you need not bother 

because a person who gives an amendment should be there to defend the 

amendment and give an explanation. When the person is not even present, 

you need not waste time. 

SHRI A. RAJA: Madam, however, it is an amendment. That is the 

problem.   It has to be negatived at the end.  So, I am bound to answer. 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF URBAN 

DEVELOPMENT AND POVERTY ALLEVIATION (SHRI O. RAJAGOPAL): 

Madam, though he is not here, whatever he has stated is on record. 

THE DEPUTY CHAIRMAN: That is all right. But he should be there 

to listen to the reply. I am not talking only about Shri Subbarami Reddy  or  

anybody  else.     I  have  noticed  that  people just  give  some 
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amendment, either somebody writes to them or they write themselves. But 

they are never present to listen to the reply. Now, Shrimatr Saroj Dubey gave 

an amendment.  She came back to talk about it. 

SHRIMATI CHANDRA KALA PANDEY (West Bengal) : Madam, I 

also gave an amendment. 

THE DEPUTY CHAIRMAN: You also gave an amendment. I think, as 

part of the dignity of the House or the legislation, any Member who gives an 

amendment should be there. If you bring an amendment and if you go out of 

the House, how will it look? 

SHRI A. RAJA: Madam, the second amendment of Shri Subbarami 

Reddy is with regard to punishment. He wants to reduce the punishment. 

He wants a lesser punishment than that has been proposed in the Bill. The 

other hon. Members plead that the penal clause should be more stringent. 

Of course, the hon. Member, Shri Subbarami Reddy, wants to impose 

penalty, apart from the imprisonment. When the other Members are 

pleading before the House that more stringent punishment should be given, 

the hon. Member, Shri Subbarami Reddy, by way of an amendment, wants 

the imprisonment to be for two years instead of seven years. As a matter 

of fact, I want to submit before this House that the parent Act and this 

Amendment Bill, before it was introduced in the House ......... {Interruptions)... 
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SHRI A. RAJA:   It will be more stringent.   ...(Interruptions)... 

THE DEPUTY CHAIRMAN: She wants more stringent and rigorous 

imprisonment, not just paying Rs.5,000 or two years' simple imprisonment. It 

should be rigorous. 

SHRI A. RAJA: Madam, instead of approaching this clause in an 

ordinary manner, I want to approach this clause according to law.    The 
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parent Act itself was referred to the Law Ministry. The proposed amendments 

were also referred to the Law Ministry. They stated that it should be 

symmetrical, treating on par with sections 307 and 302 of the IPC. 

THE DEPUTY CHAIRMAN:   What is that?   I am not a lawyer. 

SHRI A. RAJA: They refer to imprisonment for seven years and life 

imprisonment.    ...{Interruptions)...    It amounts to almost a murder. 

THE DEPUTY CHAIRMAN: It is not almost a murder; it is a cold-

blooded murder. 
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�� ������ ����Q�, ������ ����� �� ह( ) F!' �%�5 ह( ) ���� �� ���
 ���� 
 �� �� !X/� �
 ����  �� ����  F!' ����2 ह( )  

SHRI N. JOTHI: It is not a murder because a foetus cannot defend.   

It is worse than a murder. 

THE DEPUTY. CHAIRMAN: It is worse than a murder, when the 

foetus cannot defend. 

SHRI A. RAJA: When we say that it is rigorous imprisonment, the 

rigorous imprisonment is minimum two years, which may go up to seven 

years.  Otherwise, it cannot be called rigorous imprisonment. 

THE DEPUTY CHAIRMAN: I can't understand why it should be two 

years or seven years or four years or five years. It should not be a fixed 

punishment. 

 
��
�� ���� �#�% : �(F�, &� !�� �ह�� �;'  �� �� �ह ��� !�'�!%' 

<D� ह
�� /��ह& �� !�' �� �ह� ह
�� /��ह& ) �  
  

:'�-�'	� : !�' �� �ह� ह
�� /��ह& )  

SHRI A. RAJA: It has been advised by the Law Ministry that it should 

be treated as a culpable homicide, not amounting to murder as contemplated 

in the IPC.  "Therefore, we have brought this clause.   I think 
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the hon.  Members from all corners of the House have appreciated  it. 

Therefore, I request the hon. Member to withdraw his amendment. 

The hon. Member Shrimati S.G. Indira expressed a doubt about one 

clause. She wanted to know what qualification and how much experience 

have been prescribed for the Committee which has been constituted for 

performing legal abortions. Madam, I think the hon. Member has not gone 

through the Rules. It has been clearly stated in the Rules 'a post-graduate or a 

post-graduate diploma in obstetrics or gynaecology or doctors having at least 

six months experience in obstetrics and gynaecology or M8BS doctor 

particularly trained in MTP'. These two categories have been enumerated 

clearly in the Rule itself which can do legal' and safe abortions. Madam, the 

doubts expressed by the hon. Members in regard to the penal clause and 

about experience and qualifications have been clearly clarified in the Act itself 

and in the Bill also. 

So far as the other suggestions which have been made by the hon. 

Members are concerned, I would like to say that whenever we come with a 

new amendment, these suggestions would be taken into consideration. With 

these words, I solicit the support of the hon. Members and pray that this Bill 

may be passed unanimously. 

 
��
�� ���� �#�% : �ह
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��  ������0'
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6 (�ह ��  ��6
 �� �
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 # �
 �
 &!0U5� ���� �ह� 
���� ���� /��ह& ) �ह <���  &*> �� ह( )  

SHRI A. RAJA:  It is there in the Rules. 

SHRIMATI SAROJ DUBEY: ... 'Whose name has been entered in 

the State Medical Register and who has such experience or training in 

gynaecology.' 

SHRI A. RAJA:  That has been stated in the Rules. 

 
�� ����	� �F���� (
E� $�%�) : ���� <��� &� �(��>� ���9> �� :�, 

���� �3ह
�� �
�>� �ह� �'�� ह( ) *�� /*�� ह( ?  

THE DEPUTY CHAIRMAN: There are two types of persons. One 

type of persons are those who induce women to get their pregnancy 
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terminated. There is the other party which performs the act. Whom are you 

punishing first? Are you punishing the person who is terminating the 

pregnancy or are you punishing the person who is instigating the termination 

of pregnancy? What have you done about the husband, the mother-in-law, 

the father-in-law and other relatives? 

SHRI N. JOTHI:  Madam, the Indian Penal Code will take care of it. 

THE DEPUTY CHAIRMAN:   What will be the punishment? 

SHRI N. JOTHI: Same punishment. 

 
:'�-�'	� : ���� �� !
'�� ����& )  

SHRI A. RAJA:   Madam, same punishment. 

SHRI C.P: THIRUNAVUKKARASU: Already there is * such a 

provision in the Indian Penal Code. This law has been brought in addition to 

that.  They can be prosecuted under this law. 

SHRI A. RAJA:   Cases can be filed under this law read with IPC. 
 

�� ���� �#�% : �!' ��� �! ह
 � �! ���� �� ��� �
 �ह <�6��� �� �� 
&� �� ��हh��6 �!' '��� � ����� ������� �%2�� �� '��� ���� !��� < ���� � ���� 
�ह� ����� �� �f7'���> ह
 ���  ) ...(������)... �! ह� �!' �
 ��� �� �� � )  

SHRI CHO S. RAMASWAMY (Nominated): And we will be denying 

women the opportunity of having another child to compensate for this loss. 

THE DEPUTY CHAIRMAN: If that is also a girl, then, she will have 

to undergo the same torture ...(Interruptions)... 

 
��
	� ���� �#�% : <� !���& �� *�� <� �;��� �����ह���6 �!' '��� �� 

�ह� ह( ?  

SHRI A. RAJA: We can suggest to the Law Ministry to advise us on 

this.  Accordingly, we can proceed. 

THE     DEPUTY     CHAIRMAN: Now,     let     us     go     ahead. 
...(Interruptions)... „ 
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�� ����	� �F���� : �� �� '0 ����9G� �� *�� �;T�� ह( �� �� �%ea �
 
<� *�� ��� �� �ह� ह( �
 �ह �% ��5 �� �ह� ह( ? �� ��  �'& �
 ���0�>� ���9> �� 
ह(, �� �� �6/�� ह
�� /��ह& ) ...(������)... 
 �� 
����� �� � : �(F�, !(�� � �� ��9�� $
� �ह� ह( ) ...(������)... 
 :'�-�'	� : !(�� � �� ��9�� �ह� $
� �ह� ह( *�#�� the suggestion 

which I gave is very serious. 

Now, the question is: 

"That the Bill further to amend the Medical Termination of 

Pregnancy Act, 1971, be taken into consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN:   We shall now take up clause-by-clause 

consideration of the Bill. 

Clauses 2 and 3 were added to the Bill. 

THE DEPUTY CHAIRMAN:   We shall now take up clause 4.   There 

is one amendment, by Dr. T. Subbarami Reddy.  He is not present. 

, Clause 4 was added to the Bill. 

THE DEPUTY CHAIRMAN:   We shall now take up clause 5.   There 

s one amendment, by Dr. T. Subbarami Reddy.  He is not present. 

Clause 5 was added to the Bill. 

 

Clause 1, the Enacting Formula and the Title were added to the Bill. 

SHRI A. RAJA:    Madam, I move: 

"That the Bill be passed."  

The question was put and the motion was adopted. 
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THE DEPUTY CHAIRMAN: We will now take up the Delhi University 

(Amendment) Bill, 2002. There is nothing much in this Bill. Only Shri Sangh 

Priya Gautam had given his name. On my recommendation and request, he 

has withdrawn his name. I would ask the Minister to be brief so that we can 

send him back fast. 

THE DELHI UNIVERSITY (AMENDMENT) BILL, 2002 
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6�'� �62��� �� �6/�� ���� ��� ) ’ 
 :'�-�'	� . �6/�� �
 ह
 /%��  ह( ) Mr. Minister, would you like to say 

something? 
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 �� ��घ 	$� �,�
 (:;���)�) . �(F�, �� �� //H �� <6����� �ह� ह( )  
 ��
�� )*7��� '��6% ('89
� �����) . �(F� ... 

DR. BIPLAB DASGUPTA (West Bengal): Madam, Shrimati Chandra 

Kala Pandey wants to speak... 

THE    DEPUTY    CHAIRMAN: She    didn't    give    her    name 
...(Interruptions)... Please sit down. The Bill was listed for yesterday and it 

has come up for consideration now. If Shrimati Chandra Kala Pandey 

wanted to speak, she could have given her name before..(Interruptions)... 

Nobody  is  speaking  on   it..(Interruptions)... No,   she  is  not   speaking 

because she cannot give her name any time she wants. This House is run 

under certain rules. You cannot keep sending names one after another. Was 

this Bill listed in today's Business or not? 
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